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Versus

1  Union of India,through
' ■ secretary. Deptt. of

Ministry of Finance, North BlOcK,
N © w 0 © 1- h i »

2. The Secretary,
Department of Statistics
Mi n i s t r y of P1 a n n i n g,
Sardar Patel Bhawan,
Sansad Marg,

New Delhi..

«; Chief Executive Officer _ .-sr,
National Sample Survey Organisation,
Ministry of Planning,
Sardar Patel Bhawan,

,  Sansad Marg,
New Delhi,

4, The Director,
Data Processing Division . . ,.
National Sample Survey Organisation
Ministry of Planning,

■  glT Road, Bara Nagar, Respondents
Calcutta.

(By Advocate Sh. S.M. Arif)

JUDGEMENT

ByHnn'ble Shrl N.Sahu^

- 1 . Applicants 1 to 13 are employed as Data

Processing 'Assistants and applicants 14 to 20 as Data Entry

operators Grade-B of the National Sample Survey
Organisations, Department of Statistics, Ministry ot

Planning,, Govt. of India. Following the recommendations of
Seshagiri Committee, the Department of Statistics changed
the pay scale of Group 'B' and 'C officers w.e.f. M.9,89
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.by ari'order dated 2.7.90.' This order was challenged before
the Nagpur Bench in OA-625/91 -Ith a laroe number of
intervenors. By a final order on 7.3.95 both OAs 625/9« and

■  75^/90 were allowed. New pay scales were allowed from
;  1. 1 .86. Another OA-655/96 was allowed by the,Delhi Bench on

'  14.8.95 following Magpur Bench's decision.

I  2-. • The applicants prayed for extending the benefit
1  of the judgement passed by this Tribunal on 1 k8.j6
I  OA-655/95 in the case of Balbir Singh & Oi s^ v.o. Union
I  ,lndia & Ors. with regard to the implementation of new pay

■  ' scale (Rs.1350-2200) w.e.f. 1. 1.86 instead or 1 1 .9.89. !he
Delhi and Nagpur Benches of C.A.T. allowed this relief in

^ ■ other cases and also directed the extension of the benefit
'  to those who are working in the same .Office/Organisation.

3. The respondents after notice contend thaw. the

'  orders referred to above were applicable to the appl lean tic

■  only in those cases and the extension prayed for t,o the.

'  applicants in this case could not be allowed because of a

'  policy decision of the Ministry of Finance. No other

t} objection was taken by the respondents,u^principle to the
1  C.A.T. orders.

4. The applicants cite the following decisions of

the .Supreme Court to the effect that if a relief is granted

!  to a particular group, it should be equeilly applied to ci.ll

'  those who are similarly placed. There is no justiiicaliun

to delay or deny the relief to similarly situated other

■persons simply because they did not litigate (i) Amrit Lai
i  Vs. Collector CES (Rules) AIR 1975 S.C. 538 (ii) K.,I.

Slhephard & Ors.. Vs. U.O.I. AIR 1988 S.C.. 686. (ill)
Nriperiidra ' Chandra Dey Vs.U.O.I. 199@i(13)ATC 344. As the
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.applicants are- working in th'S same Ministry and the saime

department the respondents cannot deprive them of the new ry

pay scale given to the applicants in Nagpur, Calcutta and

Del^i where the respondents were directed to grant new pay
scales w.e.f 1. 1 .86 instead from 1 1 .9.89 and to refix their

pay accordingly. The respond€?nts cannot treat differently

thqse who did not approach the court from those who

approached the Court,

•  3. The respondents are directed to apply and

implement the decision in 0A-655/%in the case of the

applicants as they are similarly situated and issue

consequential order and benefits to the applicants within a

period of three months from the date of receipt of a copy of

this order. O.A. is allowed. No order as to costs.

(M. SAHU) (DR.JOSE P.VERGHESE)

MEMBER(A) ■ ' VICE CHAIRMAN(J)
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